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No.43021 1 2020-LAIR
Goverlrruerr{ of India

Ministry of Coal

Lok Nayak Btra\.'.'aD. Khan F-’..'larket
Ne'.'v Delhi. the tt.It October. 2024

To .

The Secretary. Depal'tlnent of Justice. Ministry oF Law and Justice.
The Chief Secretaries of all States and UTs tAs per standard List)
The Registrar of High Court of all States and UTs tAs per standard List)

Subject: Appointnre lrt of PresicSirlg officer for Special Tr£burral (Full ti ime) at Talctrel'
u s 14 (2) of the Coal Bearing Areas {Acquisitio1-1 & Deve}opnreni j Act. 1937 for
adjudicating the dispute cases of laIrd acquisition cornpelrsation fOI' tile laIrd
acquired under this Act by Mahanadi Coalfields Linrited(MCL). a subsidiary of Coal
India Linrited(CIL). and other entities in the Talcher coalfield in Odisha - reg,

SI r

ani dlrec:led to refer to itre subjeci CIted above and to say {tlatthe sarlc{iorl Oi

tIle President is conveyed to tIre creation of one post oF Presiding otiicel
for Special Tribunal ( Full time) at Talcher. Odist-la. for a period of two years frorn
tIle date of assunlption ot charge. u-s 14 (-2-) of the Coal BearIng Areas
':Acqu:isition & Developnrent! Act. 1957 for- adjudicatilrg tIre dispuie cases of land
acquisitior:cornpe£rsaiio rr iol- the laIrd acquired under itris Act by Mahaltad
Coalfields Llnrited(MC:l_ I. a subsidiary of Coal illdia Linriied(GIL). and other elrtit ies
in the Talchel- coalfield in C)disha OII iFre tel'nrs and condition nlerr{ioned below

1. Duration: The period of appointnrent will be for a period of two year frorrr the
assunrptiolr of charge or till itre tenure oF the tribunal or upto 65 year's oF age
\;../hicFrevel' is earlier
Pay Scale: Pay will be fixed at Rs 2.25.000 - per mon[hlfixed] subject to tIre
conditioFr that the p,ly together with pelrsiorr and pension equivalent ot other
for-nls of £-etii-enrent be;refits. are restricted to Rs.2.25.000-- per lnonth
Allowances: Deal-ness Allowances (DA) as payable to the offIcers of All 1lrdia
Services getting pay of equivalent scale and status as per CelllraI
(3overnnrenT orders revised fI’onI time to tirne
City Cornpensatol'y Allowances: Not Adnrissible
Transfer T. A.: As acinrlssibEe to a Governlrlerrt servant oF the highest grade
IA DA: Payable according to the entiileluent Ol-: the rates as payable to the
Secretary to the Goverlrnrelrt of India
H.R. A: Rent free furnished acconrnrodation or House Rent Allowances at !he

prevailing rate
Leave: As admissible to other--re-ernploynrent pensioners under the CSS
e-Leave-II Rules. 1972

LTC: For self alrd faIntly as adn'lissible to re-enrploynrent pensiolrers and the
entitlement will be that of Che highest grade ill Celrtl'al Governnrent
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Colrveyance: Entitled to the FaciIIty oF Staff Car for journeys irl accordance
with the Staff Car Rules of tIle Govel'nrnen£ of Irrdia. as applicable to the
Secretary to the Gover-lrrnent of India

xi. Medical: Medical Facilities of Central Governmerlt Health Scheme (C(,HS). iF
available at the station oF postiing. Where CGHS facility is not ava}lab le
he 'she would be entitled to rrledicdl facilities as provided in the Central
Services (Medical Attendarrce) Rules

xii. DrawIng & Disbursing Officer (ODO): He She will also Function as the
Drawing and Disbursing Officer and also Head of Department for
himself,;herself and staff assisting the SpecIal Tribunal. TdI(,her. C)dish,I

xiii. Pension and Provident Fund: Not Admissible

xiv. Residuary Provision: The conditions of service for which no express provision
is available shall be determined by the ruEes and orders for' the time beitrg
applicable to the Secretary to the Govel'rrnrent of India
Pay and aElowances will be paid by Mahalradi Coalfields Limited {MCL}
Jagriii Vihar. Bui-la. Dist. Sanrbalput'. C)c]istra

y\1

xvi. Power to Relax : The Central Government shall have the powers to relax the
terms and conditions in this regard.

2. Apart from the Presiding Officer-. supporting Staff will be deployed by MCL
as per the requirenrent and direction of the Presiding Officer. The Followilrg 5 posts
of supporting staff at the Special Triburral. Talcher has been approved:-
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3. The expendiiure involved for tIle Special Tribunal (Full time) at Talc}rer
C)disha. including the paynlerrt of salary.;wages and office expenses of the
Presiding Officer and supporting staff are to be borne by Mahanadi Coalfields
Lirnited. Sarnbalpur. C)disha

4. According to the provision of sectlorr 1 4 ( 1 ) of Coal Bearing Areas
( Acquisition & Deveiopnreni} Act, 1957. where the amount of arry compelrsa{ioIr
payable under this Act can be fixed by agreement, it shall be paid in accordance
with such agreement and under the provision of section 14(2) of Coal Bearing
Areas (Acquisition & Development) Act. 1957. where no such agreement can be
reached. the Central Government shall constitute a Tribunal coils isting of a person
who is or has been or is qualified to be a Judge of a High Court for the purpose of
determinIng the amount

5. The Tribunal. in the proceedings before it. shall have all the power's which a
civil court has while trying a suit under the Code of Civil Procedure. 1908 (5 of
1908\. in respect of the following matters. namely:-

(i) summoning and enforcing the altenda11ce of ally persolr and examilrFng hil=
on oath
iii > requiring ihe discovery and production of any documelrt:



(iii) reception of evidence on affidavits
(Iv> requisitiolring arry public record from any court or oFfice: arrd
(Vi ISSUing commissions for exanlinatio II oF witnesses

6. As per section 14 of theCoal Bearing Areas (Acquisition & Developmelrt)
Act. 1957. the Triburral is to be consisting oF a person who is or has been or is

qualiried to be a Judge oF a High Court for the purpose of deterlnint11g the anrourrt

7. You are requested to send a panel of suitable and willing persons for
selection and appointment as the Presiding Officer, Special Tribunal at
Talcher

8. This has the approval of the Cabinet in its nreetilrg held on C)3rd October
2024

Yours FaiThfuljy

(Darshan Kumar Soianki>
Deputy Secretary to the Govt, of India

Email:dk.sola n ki@ nic . } n

Copy to
1. PS to Holr'b Ie Minister of Coal and Milres

2. PSC) to Secretary (Coal )
3. PPS to JS (BPPI
4. Ctrairlnalr. Coal India LinritecJ. Coal Bhawan. prenrises No-04-Mar, Plot-AF-III.
acti011 area-1 A. New Town Rajal'hat. Kolkata -7001 56
5. CMD. Mahanadi Coalfields l_inrited. Floor No.-3, MC:L HC), Jagriti Vitrar. Bul'la.
Dlst. Sarubalpul'. Odisha. PIN-768020
6. IFD. Ministry of Coal. SFrastri Bhavan. New Delh
7. Coal Controller. Coal Controller's Organization. Milristry of Coal. Scope Millar.

5:1: (loot-. Core Ii. Laxmi Nagar. Delhi 1 10092
8. District and Sessiorrs Judge and Presiding Officer of Part Time Tribunal. at
Talcher. Odistra
09. Senior Technical DIrector(NIC>. Ministry of Coal with the request to kilrdly
upload this letter on the website of the MInistry of Coal


